f‘ IN THE CENTRAL ADMINISTRATIVE TRBBINAL

“RINCIPAL BENCH NEW DELHI

O. A. ﬂos P

N 1. MA-3086/94
* 0»2553491

2, MA-3085/94 , ' ;
0A=2651/91 i

3 MA=3084/34
0A-2586/91 i

T et e S s .
o

New Delhi, dated the 13th September, 1994
CoRm.
Hon'ble Shpl N.V. Krishna n, Vice Chairman (A)
Hon ‘088 Smt.Lakahmi Swaminathan, Member(3l)

1,04-2653/91, (MA-3086/94)

Al 1,8hrl Gyarsi Ram All these were working

2, " Nathe as C/L under Pole 1 Ateld

3. ® Shai Ram which is under AEN=Alwer(Raj.)
&, * Khaniya Lal r/o Qutubpur,Rewari(Haryana) ;
Se " Gyarsi Lal .

6, " Goda Ram
7¢ " Gula Ram
8. ¥ Ohuda Ram ‘
9, " Hans Raj ¥
10, " Unree .

11’ * Parkash

12, " Parshedi

13, * Narain | o
14, " Mala Ram . ’ ‘
15, * Ram Chander )
16, " &l Raj

47. " Harban

18% " Bansidhar

19% * Rep Singh |
20, " Prithavi (
eoes Mpplicants f

(8y Advocats Sh, Veuesh Sharma,proxy counssl for
Shi V,P.Shama )

V/a
1. thion of India, through the Genl.Nlenager,
Q’_/ Westem Railway, Churchgats ,Bombay,
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The Divisional Railway Menager,
Western Railway, Jaipur,

The Asatt.Enginesr,
Western Rallway, Alwar(Raj,)

(By Advocate Shri Romesh Gautam )
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0A-2651/91 (M~-3085/94)
Shri Rohtas

Shri Bhagirath
Shri Madu

Shri Bhadur
Shr{ Bhola Ram

Shri Sheo Chand
Shri Jagan

Shri Sri Ram
Shri Jai Singh

Shri Ram Swaroop

&)

ess Respondents,

ALl were working as G/L under PW I Ateli,
OistteN/Garh(Haryana) and R/o Vill,Bharewas,

Distt,Rewari(Har,)

coe Applicmts

(By Advocats Shri Yogash Shamma, proxy oJunsel
for Shri V.P.Sharmaycounsel for the applicent)

1% Undon of India through the Genl.Manager,
Western Railway, Churchgate, Bombay,

2,

Se The Assistent Engineer, Western Railway,

v/s

The Dividonal Railway Manager,
Western Railway, Jeipur,

Alwar(Rajas than)

(By Advocats Shri Romesh Gautam )
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Kalyan Pagshad
Soonda

Jai Ram
Bodu Ram
Rameshuar

Shadu
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Shri Bhaguana ,)/Q

8. Shri Ram Chander
9. Shri Narain
10 Shri Bajranga
11. Shri Laxman
12. Shri Bridha
13. Shri Giga
14, Shri Bgnmari Lal

All were residing at C=7,Hira Park, Najafgarh,
New Delhi=-43

eee Applicants

(By Advocate Shri Yogesh Sharma, proxy counsel
for Shri V.P.Sharma,counsel for the applicant )

V/s

T Union of India through the Genl.Managar,
Western Railway, Churchgate,Bombay.

2, The Divisional Railway Manager,
Western Railway, Jaipur,

3. The Asstt,Engineer, Western Railway,
Alwar(Rajasthan)

ose Respondents

(8y Advocate Shri Romesh Gautam )

JUDGMEN T(ORA)

/[ THontble Shri N.V.Krishnan, Vice Chairman()  _/

These OAs ars being disposed of by this common order
with the consent of the partiss, UWhen the matter came up today, l:arned
counsel for the pa‘rties agreed that these OAs can be disposed of on
the basis of the order in the 0.A. No,2441/91 decided on 26,5.1994,

Accordingly, these OAs ars being disposed of,

2, The grievance of the applicants arc similar, They had
been engaged as casual labourers by the Railways for some time,
Thersafter the Railways discontinusd the engagement, The applicants

have prayed that Railways should be directed to consider the
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applicants for regularisation of their services in preferenca to

the junior and that they should be further directed to engage

the applicants in preferance to juniors in case of need for

such éngagemsnt has arise bsfors rcgularisation,

3e A similar matter Net Ram and Ors/V/s Genl,Manager(wR)
(0A N0.2441/91) was decided on 26-5-94 with cartain directions
to the respondents, In view of the submissions made today all these

OAs are disposed of in a similar manner,

4, Accordingly, these 0A ars diéposed of with a direction to

the respondents to include the names of the applicant in the Live
Casual Labour Register, if they are eligible for such inclusion in terms
of the circular No.220§/190-XIX-A/RIV dated 28,3,37 of the General

Manager, Northern Railuay ( referred to in Net Ram's judgement)
and give engagement tg the applicants as casual labourers if and

when the need arises, idaccordane with theirp seniority in that
Register, It is maJe clear that in order to enable the respondents
to take such actinn, the applicants to submib%BSprasentatians.to
the cumastent authority within one month from the date of Teceipt
of this order alonguith proof relating to the ﬁlaim that they ars
entitled to be included in the Live Casual Labour Register and in
Case such representations are Isceived, the respondents are directeq
further

to dispose them of in accordance with law within a/pe-riod

of three months thereafter under intimation to the applicants,

-
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3. MAS have been filed for disposal of these OASs

on the basis of Net-Rams case, In view of our above

order these Mas stand disposed of,

6. The original of this order shall pe kept in
OA No. 2653/91 and copies be kept in other OAs,

T The respondents' counsel is entitled tofee in

each @se separately,

YNNI t%/%

{Lakshmi Swaminathan) (N.V. Krishnan)
Member { J) Vice Chairman(a)
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